FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
P S EARTHMOVERS PRIVATE LIMITED

OPERATING IN EARTH MOVING MACHINERY INDUSTRY AT KOLKATA
(Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor P.S.EARTHMOVERS PRIVATE LIMITED
along with CIN CIN: U29244WB2006PTC108701
AADCP8704A
2. | Address of the registered office 40/2/1Z LAKE RD, KOLKATA, West Bengal,
India, 700029
3. | URL of website Not Available
4. | Details of place where majority of Land at NH-6, Nibra, Ankurhati Check post
fixed assets are located PS-Domjur, Makardaha, Howrah - 711409

or J742+C82, NH-6, Kamrangu, Andul,
Howrah, Nibra, West Bengal 711302

5. | Installed capacity of main products/ Tata Hitachi Crane Dealer ShowRoom and
services Repair

6. | Quantity and value of main products/ | NA (CD is not a going concern)
services sold in last financial year

7. | Number of employees/ workmen ZERO(CD is not a going concern)

8. | Further details including last available | The documents can be obtained by sending
financial statements (with schedules) | a request email at: psearthibc@gmail.com
of two years, lists of creditors, relevant | or manishbuchasiacs@gmail.com

dates for subsequent events of the
process are available at:

9. | Eligibility for resolution applicants Available details can be sought by sending a
under section 25(2)(h) of the Code is request to Resolution Professional at
available at : psearthibc@gmail.com

10.| Last date for receipt of expression 02-08-2024
of interest

11.| Date of issue of provisional list of 03-08-2024

prospective resolution applicants

12.| Last date for submission of objections | 08-08-2024
to provisional list

13.| Date of issue of final list of 09-08-2024
prospective resolution applicants
14.| Date of issue of information 08-08-2024

memorandum, evaluation matrix
and request for resolution plans
to prospective resolution applicants

15.| Last date for submission of 07-09-2024

resolution plans
16.| Process email id to submit EOI psearthibc@gmail.com
Notes:

1) The Resolution Professional (“RP”)/ Committee of Creditors (“CoC”) shall have
discretion to change the criteria for the EOI at any point of time.2) The RP/CoC reserves
the right to cancel or modify the process, timelines or eligibility criteria without assigning
any reason and without any liability whatsoever.

Mr. MANISH SANTOSH BUCHASIA PCS IP RV

Resolution Professional

Reg No.: IBBI/IPA-002/IP-NO0487/17-18/11449

For, P S Earthmovers Private Limited (Under CIRP)

AFA No.:AA2/11449/02/271123/202376;Valid from 28/11/2023 0 27/11/2024
Date: 18/07/2024 3; Place: Ahmadabad
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E-tenders are invited from the competent and Aadhar Housing Finance Ltd. a Aad ar INVITATION FOR EXPAEERION OF INTERESY FOR
. N P Corporate Office : 802, Natraj By Rustomjee, Western Express Highway, Sir M. V. R s YOS LIBTTED)
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3 g d (Un i ind
Installation of KOHA & RFID technology for| Muzaffarpur Branch Office: House No. - 273/352, Old Employment Exchange Bhawan, Kalambag Road, Muzaffarpur - 842001 2016
. . (Bihar) e
n N RELEVANT PARTICULARS
library automation at Government General Degree POSSESSION NOTICE Appendix IV (for immovable property) | [ome oot ebr | PSEARTINOVERS PRTE LR |
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— Enforcement rules, 2002. The borrower's attentionis invited to provisions of sub section (8) of section 13 of the Act, in respectof time Howtah, Nibra, West Bengal 711302
Notice Inviting E-Tender available, to redeem the secured assets. The borrower in particular and the publicin general are hereby cautioned not to deal with the 5. | Installed capadity of main producls/ | Tata Hitachi Crane Dealer ShowRoom and
Brajarajpur GP, Indpur property and any dealings with the property will be subject to the charge of AHFL for an amount as mentioned herein under with | services | Repair
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“Form No. INC-26”

Before The Central Government, through
the Regional Director, Eastern Region,
Ministry of Corporate Affairs at Kolkata

gal)
n the matter of the Companies Act, 2013
Section 1

n e maler of the Rulo 30(5)e) of the
Companies (incorporation) s, 2014

Inthe matteraf
MPTY BEVERAGES PRIVATE LIMITED|
Lcw U25111WB2010PTC147917), having its
Registered Office at 7, Surendra Mohan|
(Ghosh Sarani (Mangoe Lane), 1st Floor, Room|
No. 105, Kolkata - 700001, West Bengal, India
pplicant]

the_appiicant Company proposes tomake
lappiication to the Central Government, before,
Regional Director, Easter Region, Ministry of|
Corporate Affairs at Kolkata (West Bengal)
under Section 13 of the Companies Act, 2013|
lseeking confirmation of alteration of the
Memorandum of Association of the Company|
n terms of the Special Resolution(s) passed |
ts Extra-Ordinary General Meeting held on|
(04th day of July, 202410 enable the Company|
o change the siuation of s rgiserad offca
from the West Bengal to the ‘State
ot harkhand.
|Any person or entity whose interest s likely to
be affected by the proposed change of
stuation of the registered office of the
ompany may deliver, either on the MCA-21
portal (www.mca.gov.in) by fiing investor|
lcomplaint form or cause to be delivered or|
registered post of his/ her/ their|
lobjection(s) supported by an Afidavt stating|

lof opposition to the Regional Director, Eastern)
Region, Ministry Of Corporate Affars at 234/4,

C. Bose Road, Nizam Palace, I-MSO
Building, 3rd Floor, Kolkata - 700020, West|

14
lof publication of this Notice with a copy to the|
lapplicant Company at its registered office at|
e address mentioned above.

or and on behalf of -
KEMPTY BEVERAGES PRNVATE LMITED

ANIMESH LODNA
(Di

Place: Kolkata ector)
Date: 18/07/2024 OIN: 08466996

Hero HERO FINCORP LIMITED
CIN: U74899DL1991PLC046774
. FINCORP Regd Office: 34, Community Centre,
Basant Lok, Vasant Vihar, New Delhi-110057
Phone: 011-4948 7150, Fax: 011-4948 7197, 011-4948 7198
Email: litigation@herofincorp.com | Website: www.herofincorp.com
POSSESSION NOTICE [(APPENDIX IV) RULE 8(1)]
Whereas the Authorized officer of Hero FinCorp Limited (HFCL), a Non-Banking
Financial Company, under the provisions of the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 OF 2002)
(nereinater referred to s “Act) and in exercise of the powers conferred under Section
13(2) of the Act read with Rule 3 of the Security Iterest (Enforcement) Rule, 2002 issued
a Demand Notice dated 29.04.2024, caling upon: 1. Mis Tewari Commercial Co.
Through its Partner, Mr. Anand Krishna Tewari, Having its office at: P-1, Goragacha
Road, Near Jain Kunj Railway Crossing, Jain Kunj, Kolkata, West Bengal-700043 Also
at: 4938, GT Road, South Flower Valley, Block B2, Floor 2, Howrah, shibpur, West
Bengal- 711102 2. Mr. Anand Krishna Tewari (Partner), Residing at: 4938, GT Road,
South Flower Valley, Block B2, Floor 2, Howrah, shibpur, West Bengal- 711102 3. M.
Manoj Kumar Tewari Partner, Residing at: 4938, GT Road, South Flower Valley, Block
82, Floor 2, Howrah, shibpur, West Bengal- 711102 4. Mr. Radha Krishna Tewari,
Partner, Residing at: 4938, GT Road, South Flower Valley, Block B2, Floor 2, Howrah,
shibpur, West Bengal- 711102., 5. M. Saroj Kumar Tewari Partner, Residing at: 4938,
GT Road, South Flower Valley, Block B2, Floor 2, Howrah, shibpur, West Bengal- 711102.,
6. Mr. Praveen Tewari, Partner, Residing at: 4938, GT Road, South Flower Valey,
Block B2, Floor 2, Howrah, shibpur, West Bengal- 711102., 7. Mr. Vinaye Kumar Tewari
Partner, Residing at: 4938, GT Road, South Flower Valley, Block B2, Floor 2, Howrah,
shibpur, West Bengal- 711102, (Hereafter referred to as ‘Borrowers’) to repay the amount
mentioned in the notice of Rs. 32, 63, 969.94 (Rupees Thirty-two lakhs sixty-three
thousand nine hundred sixty-nine and ninety-four Only) due as on 22.04.2024,
along with the applicable interest and other charges within Sixty (60) days from the
date of receipt of the said notice.
‘The Borrower having failed to repay the amount, Notice is hereby given to the Borrower
and the public in general that the undersigned has taken possession of the movable
property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on 16.07.2024,
‘The Borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of HFCL
for an amount of Rs. 32, 63, 969.94 (Rupees Thirty-two lakhs sixty-three thousand
nine hundred sixty-nine and ninety-four Only) due as on 22.04.2024, along with the
applicable interest and other charges
The attention ofthe Borrower is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of ime available, to redeem the secured asset.
DESCRIPTION OF MMOVABLE PROPERTY/SECURED ASSET IS AS UNDER:
Al that piece or parcel of land at 493(B, G.T Road, Block-B2, Flat no 201 & 202, 2nd floor,
Flower valley, measuring 2085 Sq Ft, One open garage No.4 in Block 'B-2 measuring
about 193 Sq Ft on ground floor along with proportionate share of land, mouza -Baje, PS-
Sibpur, Pargana -Boro Paikan District-Howrah, Kolkata-711102, At or towards the East
Portion of Land bearing Holding no 493 B, At or towards the west land of Arihant enclave
project, At or towards the North Partly by 33" wide common Pyt Road, At of towards the
South Portion of land bearing Holding No.4938
Place : Howrah, KOLKATA
Date : 16.07.2024

Sdl-, Authorized Officer,
Hero FinCorp Limited

Tel:(+91 33)66557746 CIN:L65190MH2004G01148838

IDBI House 44,Shakespear Sarani Kolkata-700017 [Appendix IV [Rule 8(1)
ANK I POSSESSION NOTICE
. (FOR IMMOVABLE PROPERT?

Whereas,

SR3aar da € Indian Ban

£\ sonerEE

conferred under Section 13(12) read with

The Borrower(s) / Mortgagor(s) / Guranto

The Borrower(s) / Mortgagor(s) / Guranto

The attention of the Borrowers detailed h
the Secured Assets.

ALLAHABAD

Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement (Security) Interest Act, 2002 and in exercise of powers
noted against each Account as mentioned hereinbelow, calling upon them to repay the amount within 60 days from the date of receipt of the said Notice.

that the undersigned has taken possession of the property/ies described herein below in exercise of powers conferred on him/her under Section 13(4) of the said
Act read with Rules 8 & 9 of the said Rules on the dates mentioned against each Account.

property/ies will be subject to the charge of Indian Bank for the amounts and interests thereon mentioned against each account herein below.

DUM DUM NAGERBAZAR BRANCH [lieSSI =S lo] 1) ey ) (o7
499, Jessore Road, Nagerbazar (For Immovable Property)
um, Kolkata APPENDIX - IV
West) Bengzl Pin - 700 074.

[See Rule 8(1)]

[Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]
Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued Demand Notices on the dates

1(s) having failed to repay the amount, notices are hereby given to the under noted borrowers and the public in general

r(s) in particular and the public in general is hereby cautioned not to deal with the propertylies and any dealing with the

ereunder is invited to the provisions of Sub-section (8) of Section 13 of the Act, in respect of time available, to redeem

b) Borrower : M/s. Maa Chandi
Cashew Processing

rop. : Mr. Asok Kumar Pradhan
Village - Kapasda, Post - Tagaria,
PS. - Contai, Distt. - Purba Medinipur,
West Bengal, Pin - 721 433.

Borrower : Mr. Asok Kumar
Pradhan, Proprietor of Mis. Maa
Chandi Cashew Processing),
S/0. Mr. Gobinda Pradhan
Village - Kapasda, Post - Tagaria,

S. - Contal, Distt. - Purba Medinipur,
West Bengal, Pin - 721 433,

Guarantor - Mortgagor :

Mrs. Bithi Pradhan,

Wio. M. Asok Kumar Parchan

Vilsge - Kapasd Pos! - Tagaria,
P~ Conlal Dist - Purba iedimpur,

West Bengal, Pin - 721 433

Guarantor - Mortgagor :

Mr. Soumya Pradhan,

Sfo. Mr. Asok Kumar Pradhan
Village - Kapasda, Post - Tagaria,
PS. - Contai, Distt. - Purba Medinipur,
West Bengal, Pin - 721 433

sl. a) Name of the Branch Description of the Charged | Mortgaged Property a) Date of Demand Notice
No. b) Name of the Account (Al the part & parcel of the Property consisting of) b) Date of Possession
) Name of the Borrower / Guarantor ) Amount Outstanding as
(Owner of Property) on the date of Demand
Notice (Amount in Rs.)
1. | a) Dum Dum Nagerbazar Branch Mortgaged Assets (with Boundaries) : 2) 06.05.2024

Schedule 1 (Residential Building) : All that piece and parcel of residential 3 storied building
measuring super build-up area of 1200 Sq.ft. on the Ground Floor, 1200 Sq.ft. on the First
Floor & 1200 Sq.f. on the Second Fioor with Tin shaded (Total - 3600 Sq.ft), along with land
measuring 5.5 Decimal more or less lying and situated at Mouza - Kapasda, J.L. 223, Touzi
No.32, RS & LR. Dag No. 366, R.S Khatian No. 252, L.R. Khatian Nos. 109, 117, corresponding
L.R. Khatian No. 1598 (in the name of Mr. Soumya Pradhan), in the local limits of Mahishagot
Gram Panchayet, registered at ADSR - Contai-1, recorded in Book-I, Volume No. 1102-2018,
Page No. 41406-41416, being No. 1102-02803 for the year 2018. This Building butted and
bounded by : North - Dag No. 366, South - Dag Nos. 340, 341 & 343, East - Dag No. 365 &
Village Concrete Road, West - Dag No. 368.

Schedule 2. (Commercial Building & Land) : All that piece and parcel of Bastu Land and
Building measuring total 142 Decimals situated at Mouza - Kapasda, J.L. No. 223, L.R. Khatian No. 1125/109 Post -
Tagatia, PS.- Conta. Dist. - Purba Medinipur, West Bengl, Pin - 731 435, wi dotais horoumder

a) Land measuring 10 Decimal Bastu Land & 38 Decimal Cashew Factory Building in total 48 Decimal more or less,
situated at Mouza - Kapasda, J.L No. 223, Touzi No. 32, RS & LR Dag No. 1494, R S Khatian No. 151, LR_ Khatian
No. 109, corresponding L.R. Khatian No. 1598 (in the name of Mr. Soumya Pradhan), in the local limits of Mahishagot
Gram Panchayet, District - Purba Medinipur, Registered at ADSRO Contai-l, Recorded in Book-l, Volume No. 1102-
2020, Pages from 95780 to 95796 being No. 110205051 for the year 2020. For 10 Decimal bastu land, the land is
butted and bounded by : North - Dag No. 1494, South - Dag No. 1494, East - Land Measuring 38 decimal, Dag No.
1494, West - Dag No. 1494. For 38 decimal Cashew Factory building, the building is butted and bounded by :
North Dag No. 1494, South - Dag No. 1494, East - 7 Ft. Soil Dam, West - Land Measuring 10 decimal, Dag No. 1494.
b) Land measuring 32 Decimal more or less situated at Mouza - Kapasda, J.L. No. 223, Touzi No. 2935, R.S & LR
Dag No. 1522, L.R. Khatian Nos. 540/2, 540/3, corresponding L.R. Khatian Nos. 580, 5, 155 corresponding L.R. Khatian
No. 1125 (in the name of Mrs. Bithi Pradhan), in the local limits of Mahishagot Gram Panchayet, District-Purba Medinipur,
Registered at ADSRO — Contai, Recorded in Book-I, Volume No. 85, Pages from 12 to 17 being No. 2786 for the year
2001. The Land is butted and bounded by (32 Decimal) : North - Dag No. 1527, South -Dag Nos. 1520 &1521,
East- Dag Nos. 1523, 1526, West - Dag No. 1522.

) Land measuring 42 Decimal more o less situated at Mouza - Kapasda, J.L. No. 223, Touzi No. 2935, R.S & LR
Dag No. 1527/2031, L.R. Khatian Nos. 660/2, 660/3, 660/4, 660/5, corresponding L.R. Khatian No. 680, corresponding
L.R. Khatian No. 1125 (in the name of Mrs. Bithi Pradhan), in the local limits of Mahishagot Gram Panchayet, District-
Purba Medinipur, Registered at ADSRO - Contai, Recorded in Book-1, Volume No. 226, Pages from 151 to 160, being
No. 7469 for the year 2000. This Land is butted and bounded by (42 Decimal) : North - Dag No. 1527, South - Dag
No. 1522, East - Dag No. 1526, West - Kaccha Road.

d) Land measuring 16 Decimal more or less, situated at Mouza - Kapasda, J.L. No. 223, Touzi No. 2035, RS & LR
Dag No. 1522 (on the West Side), L.R. Khatian Nos. 374, 344, 634, corresponding L.R. Khatian No. 1125 (in the name
of Mrs. Bithi Pradhan), in the local limits of Mahishagot Gram Panchayet, District - Purba Medinipur, Registered at
ADSRO - Contai, Recorded in Book-1, Volume No. 203, Pages from 65 to 70, being No. 6703 for the year 2000. This
Land is butted and bounded by (16 Decimal) : North - Dag No. 1527, South - Dag No. 1520, East- Dag No. 1522,
West - Kaccha Road

b) 12.07.2024

©) Rs. 3,13,42,852.00
(Rupees Three Crore
Thirteen Lakh Forty
Two Thousand Eight
Hundred and Fifty Two
only) and interest
thereon.

e) Land measuring 12.17+ 39.17 (12.17 +27) Decimal more or less situated at Mouza - Kapasda, J.L. No. 223, Touzi
No. 2935, R.S & L.R Dag No. 1494, R.S. Khatian No. 151, corresponding L.R. Khatian No. 1125(in the name of Mrs.
Bithi Pradhan), in the local limits of Mahishagot Gram Panchayet, District - Purba Medinipur, Registered at ADSRO —
Contai, Recorded in Book-l, Volume No. 214, Page from 131 to 135 being No. 7078 for the year 2000 & Book-l, Volume
No. 227, Page from 150 to 154 being No. 7500 for the year 2000. This Land butted and bounded by (12.17 Decimal-
Deed No. 7078/2000) : North - Dag No. 1494, South - Dag No. 1494, East - Kacha Road, West-Dag No. 1494. This
Land butted and bounded by (12,17 Decimal-Deed No. 7500/2000): Norlh - Ve, South - Dag No. 1434, East - Dag
No. 1494, West - 0. 1494. This Land butted and bounded by (27 Decimal - Deed No. 7500/2000) : Nort
Dag No. 1494, South_ Dag No. 1454, East - Ver, Weat - Dag No. 1464
f) Land measuring 5.625 Decimal more or less situateds at Mouza - Kapasda, J.L. No. 223, Touzi No. 32, R.S & LR
Dag Nos. 341, 343, 344, L.R. Khatian No. 1598 (in the name of Mr. Soumya Pradhan), in the local limits of Mahishagot
Gram Panchayet, District - Purba Medinipur, Registered at ADSRO - Contai, Recorded in Book-I, Volume No. 1102-
2021, Page from 173441 to 173465 being No. 110209299 for the year 2021
This Land butted and bounded by (5.625 Decimal) :
Land Dag No. 341 : North - Dag No. 366, South - Dag No. 341, East - Dag No. 343 Goyal, West - Dag No. 339 Bagan.
Land Dag No. 343 : North - Dag No. 366, South - Dag No. 342, East - Dag No. 344 Goyal, 346 Bastu, West - Dag No.
343.

the undersigned being the Authorised Officer of the IDBI Bank Ltd, under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a Demand notice on
the date mentioned against the accounts calling upon the Borrowers/Co-Borrowers having failed to repay the
amount, notice is hereby given to the Borrowers/Co-Borrowers in particular and the public, in general, that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her
undersection sub-section (4) of section 13 of the Act read with rule 8 of the said Rules on the date mentioned herein

The Borrowers/Co-Borrowers in particular, and the public, in general, is hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of the IDBI Bank Ltd., for an amount mentioned in the
notice along with interest, penal interest,charges, costs thereon.

The Borrowers/Co-Borrowers attention is invited to the provisions of Sub Section (8) of Section 13 of the Act. 2002 in
respectoftime available, to redeem the secured assets.

1)Nameofthe | 1) Date of Demand Notice
Borrowers! 2) Date of Possession
Coborrowers | 3) Claim Amount as per
2) Account Number | ~ Demand Notice

Mr.Sahabuddin 1)30.08.2023 | ALL THAT piece and parcel of Bastu land measuring 7 Satak be the same
Faruk (Borrower) | 2)12.07.2024 little more or less lying and situated at Mouza Basudevpur,comprised in
8 Mrs.Sahera Bibi |3) Rs.23,17,650/-(Rupees|| R Khatian no.1210(old),2516 (new),R.S. AND L.R.Dag
(Co Borrower) Twenty Three Lakh Seventeen| no.1240,).L.No.5,Touzi no.11,PS.and ADSR. Office Deganga under
Cowrashi Gram panchayelDisrit North 24 Parganas.The property is
butted and bounded by NORTH:Belat Ali Mondal.ON THE 2.
|SOUTH:Moktar Ali Mondal, 'ON THiE EASTSowkat All Mondal.ON THE
ith all

Description of the Property
Land Dag No. 344 :
Dag No. 343 Goyal.
The Property stands in the name of Mrs. Bithi Pradhan, W/o. Mr. Asok Kumar Pradhan, Village - Kapasda, Post-

Tagaria, P.S. - Contai, Distt. - Purba Medinipur, West Bengal, Pin - 721 433 and Mr. Soumya Pradhan, So. Mr. Asok
Kumar Pradhan, Village - Kapasda, Post - Tag - Contai, Distt. - Purba Medinipur, West Bengal, Pin - 721 433.

) 10.05.2024
b) 12.07.2024

©) Rs. 1,81,38,945.00
(Rupees One Crore

North - Dag No. 365, South - Dag Nos. 346, 347 Bash Bagan, East - Dag No. 345 Bastu, West-

) Dum Dum Nagerbazar Branch Mortgaged Assets (with Boundaries) :

1. Mortgaged Assets : Equitable Morlgage ofreideriialbuiding withland cum faclory
hed By measuring more or less 27.00 Decimal situated at Mouza - Tengun

sing ND 272, Plot No (RS &LR) 1395, Khatian No. RS22 & LP 173, within the ]unsd\chun

of P.S. -Contai, under No. 4 Raipur Paschim Gram Panchayat; Vill & P.O. - Tengunia,

Dist - Purba Medinipur, West Bengal (State), Pin - 721 401. The Property is butted

b) Borrowe
Mis. Mati Cashew Pro

rop. : Sekh Jamaluddin
Vilage & Post. Tenguni, PS. - Conta, Purba

Shri Taiyab Ali  |1) 16.03.2024

rdar 2)12.07.2024

(Borrower) and
m

'ALL THAT piece and parcel of land admeasuring 8 decimals
Iying and situated at Mouza-Kakdwip now Haripur comprised in
3) Rs.55,17,24249 (Rupees Fifty | J.L no 39,Touzi no.2732,Sabek Khatian no.263,R.S Khatian

hma Bibi |Five Lakh Seventeen Thousand Two | no.266,L.R.Khatian no.677 new L.R Khatian no.3458 R.S.Dag Medinipur (Dist.), West Bengal (State), and bounded by: North - Plot No. 1396, South - Village Road, East - Part of Plot | Eighty One Lakh Thirty
(Co-Borrower)  |hundred and Forty Two and Forty | no.656,L.R.Dag no.1609,P.S.Kakdwip,District-24 Parganas Pin-721401 No. 1395, West - Part of Plot No. 1395. Owner of Property : Mr. Sek Jamal Uddin | Eight Thousand Nine
Nine Paise Only)as on 09.12.2023 | (South),PIN-743347 within the ambit of Swami Vivekananda vide Sale Deed No. 4165 dated 12.05.2006 being recorded at A.D.S.R. - Contai-l, | Hundred and Forty Five

Borrower - Guarantor & Mortgagor :

Mr. Sekh Jamaluddin,

Prop. of Mis. Mati Cashew Processing
Village & Post - Tengunia, PS. - Contai, Purba
Medinipur (Dist.), West Bengal (State),

Pin - 721401,

Accounts No.
0060675100069401 | 210Ng With further interest cost and | Gram Panchayet. Together with all and singular the structures

Purba Medinipur and recorded in Book No.l, Volume No. 150, Pages 24 to 36, being ?mw and interest
charges thereon and erections thereon,both present and future.

Deed No. 4165 for the year 2006, thereon.

Il. Mortgaged Assets : Equitable Mortgage of all that piece and parcel of the land

measuring 10.00 Decimal under Mouza - Tengunia, J L. No. 272, Khatian No. 834, RS & LR Plot No. 1395, Touzi
No. 32, Vill & P.O. - Tengunia, P.S. - Contai, Dist - Purba Medinipur, West Bengal (State), Pin - 721 401. The
Property is butted and bounded by : North - Plot No. 1396, South - Village Road, East - Part of Plot No.1395,
West - Part of plot No. 1395. Owner of Property : Mrs. Rehana Bibi vide Sale Deed No. 110205538 dated
12.06.2017 being recorded at A.D.S.R Contai-l in Volume No. 1102/2017, Pages 80715 to 80724 for the year

| Sorcae 222 2; 15673004 ALL THAT land measuring 6 Decimals comprised in
(Borrower) and | 3) Rs.1,03,11,887.40 (Rupees One Crore Three *;;gfﬁ%"geg@kdvg MO\:ZﬂRKSagiwth%xg‘l TOR
Smt.Ashma Bibi | Lakh Eleven Thousand Eight Hundred Eighty % 0 39 appertaining to ag No oL . .
(Co-Borrowsr) | Seven and Paise.Fory) s¢ on 08.122023 4| Dag No.811 under R S Knatian No 526,L R Khatian Guarantor - Mortgagor : Mrs. Rehena Bibi,
Ro.8,88.624.47 (Rupoos Eight Lakn Eighty Eight| No 6077.under P:S Kakawip wihin the limits of Village & Post - Tengunia, P.S. - Contai, Purba | 2017

Thousands Eight Hundred Twenty Four and paisa §!’,ZZ'Q.§;°§Z?R§"'V‘3?.€EZ'ﬁﬁfé‘iﬁf ‘g‘og‘rmfj‘ a: Medinipur (Dist.), West Bengal (State), Il. Mortgaged Assets : Equltab\e Mongage of au ma1 pieco and par:e\ of the land  measuing 10.00 Dec\mal
Forty Seven)as on 10.12.2023 together with Pin - 721 401 under Mouza Tengunia, J.L. ian Ne 1395, Touzi No. 32, Vill &

further interest cost & other charges thereon from| Onthe North:Common Road;On The Tengunia, P.S.-Contai, Dist. rPurba Medwpur West Eengal (State) Pm 721 401 The Property is bu«ea and
10.12.2023 and 11.12.2023 thereon,aggregating EOU:TDREMQ;""'QA;:':V"F%D;Q V\‘Jl‘f;ﬁlzf::@n 1:@« bounded by : North - Plot No. 1396, South - Village Road, East - Part of Plot No. 1395, West - Part of Plot No.
Rs.1,12,00,711.87(Rupees One Crore Twelve| EastProperty of istri;On the West:Property 1395. Owner of Property : Mr. Sek Jamal Uddin vide Sale Deed No. 110205540 dated 12.06.2017 being
Lakh,Seven Hundred Eleven & Eighty Seven| Of Jabed Ali Khan.Together with all and singular the Village & Post - Tengunia, P.S. - Contai, Purba

recorded at A.D.S.R - Contai-l, Purbe Medinipur and recorded in Book No. I, Volume No.1102/2017, Pages
Paise) along with further interest cost and charges s‘mc(ufes and erections thereon,both present and Medinipur (Dist.), West Bengal (State), 80705 to 80714 for the year 2017.
future Pin -

Accounts No.
0060675100072210
006075100058502

Guarantor : Mrs. Hasina Khatun,
W/o. Mr. Sekh Jamaluddin

Date : 12.07.2024
Place : Dum Dum Nagerbazar

Date: 18.07.2024
Place:West Bengal

Authorised Officer
Indian Bank

For IDBI Bank Ltd
Authorised Officer |
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